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CP No.(IB) 170/ALD/2018 

 Sh. Sumit Shukla, Advocate for IRP Mr. Sumit Bansal present in person. He 

has filed the progress report, wherein IRP has annexed the application of the 

Operational Creditor for withdrawing the petition after admission. It appears from the 

record that after receiving the application from the Operational Creditor in Form-FA, 

RP has submitted the application before the COC and COC with a 100% vote share 

has approved the application of Operational Creditor for withdrawing the CIRP under 

Regulation 13A of IBBI (Insolvency Resolution Process for Corporate Persons) 

Regulation, 2016. As per the provision of Section 12A of the I & B Code, 2016, 

application after the admission of the petition U/s 7, 9 and 10 can be withdrawn, if it 

is approved by the COC with more than 90% of vote share. In this case, COC has 

approved the application with a 100% vote share for withdrawing the CIRP. In these 

circumstances, petition is dismissed as withdrawn. 
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